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Balanced distribution of Seeds 
tfflonf Oil Producing States

8562  SHRI SAROJ MUKHERJEE: 
WiU the Minister of AGRICULTURE 
AND  IRRIGATION  be  pleased  to 
state:

(a) whether due to short supply of 
seeds from various States  the 400
oil mills of West Bengal employing 
more than 2,500 people, are not able 
to run to their full capacity; and

(b) if so, what steps the Ministry 
contemplated to take so that a  ba
lanced distribution of seedj is guaran
teed to all the oil-producing States 
including  States like West  Bengal 
which is not  so much a mustard- 
growing State?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI PRABHUDAS 
PATEL):  (a) There is no restric
tion on the  movement of  mustard 
seed/oil from one State to  another 
Tîe supplies  of oilsecds ang oils  to 
West Bengal from other State  are 
generally on private  account.  The 
production of rape seed and mustard 
ia the country during 1974.75 is expec. 
led to be higher than  that m  the 
preceding year; consequently,  there 
>s an unpiovement in tbe availability 
w.f this teed all over the country.

(b; In view of the position stated 
in (a; above the question does  not 
arise.

Amount due tron Cooch-Behar  Co
operative Kite Millg Ltd.

MU  SHRI  B.  K  DASCHOW- 
rilURY  Will the Minuter  of AG- 
RIOUl/rURF  AND  IRRIGATON 
i o pleaced to refer to the reply given 
to Unst.iried Question No. 4719 on the 
l«'h  December,  1974  regarding 
s ut against Cooch-Beh-ir Cooperative 
Eioe Mill. West Bengal by F C I. and 
btate-

(u> whether  there is any amount 
duo to the Food Corporation of India

( i J! tit J i f fi.iiU.lj
vripplwi1 hi the Mill

2,)i33 Conner

(c)  The  Food  Corporation  of 
India served a demand notice on the 
Cooch-Behar Cooperative Rice Mill in 
respect ol their claim and the Coope
rative Rice Mill filed a civil suit cha- 
Uenfting the  demand.  The  suit is 
still pending  This mill also filed a 
writ petition  m the Calcutta  High 
Court and obtained an injunction res
training the Food Corporation of India 
from taking any further action in pur
suance of  their demand  notice  till 
completion of  hearing  of the  writ 
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from the Cooch-Behar Cooperative 
4we Mills Ltd. pertaining t» tbe pe«rs 
1967-68, 196̂-69 «nd 1820-71 for <W>t 
supplying the requisite 4iMnt|ly el
lice in proportion to the padty s\tp-» 
plied to the mill;

(b) if so, the broad outlines there* 
of; and

(c) what steps are being taken by 
the Food Corporation of India to rea
lise the amount due to it from the 
Cooch-Behar Cooperative Rice MIT!*

TIIL MINISTER OF STATE IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION  (SHRI ANNASAHJCB 
P. SH1NDE)  (a). An  amount  of 
Rs 89,384.35  together  with interest 
thereon is due to the FCI  from tki* 
Cooperative Rice Mill  in respect of 
the quantity of nee which was not 
delivered out of the paddy  supplied 
to the mill dunng the year  1968-69. 
There is no amount  outstanding  m 
respect  of the  years  1937-68  and 
1970-71

<b) The  total  quantity of paddy, 
supplied to the rise mill, the quantity 
of resultant rice received from the 
mill and the balance rice due is Indi
cated below.

1̂,837 tonnes 50 tornes.

petition  The petition was heard and 
the rule discharged on 5-6-74.

Efforts have been  are still  being 
made to arrive at an out of court se
ttlement with this Cooprative  Rice 
Mill with the assistance of the Govern
ment of West Bengal Iq case, out of 
court settlement is not reached, the 
FCI may have to file a civil suit with
in the limitation period  for recovery 
of its dues.

Quant it> of nee  Balm ce rice due 
received bj I Cl  firmtheMill




